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I THE 'TAXATION. LAWS (AMENDMENT) ACT, 1967 
i ', 
I , No. 27 OF 1967 

\ 

1 [15th December, 1967.1 

An Act further to amend the Wealth-tax Act, 1957, the Gift-tax 
Act, 1958, and the Income-tax Act, 1961, and to amend 
the Finance (No. 2) Act, 1967. 

I BE it enacted by Parliament in the Eighteenth Year of the 
I Republic of India as follows: - 

Shart 1. (1) This Act may be called the Taxation Laws (Amendment) 
title Act, 1967. 
and m- \ 

mence- 
ment. (2) I;t shall be d'eemed to hhye come into force on the 1st day of 

October, 1967, except that sec t iq  5 shall be deemed to have come 
, into force on the 14th day of September, 1967. 

\ 

hmend- 
rnbllt of 

2, I n  the Wealth-tax Act, 1957, iy sections 31 and 34A, for tfie 
Act 27 of words "six per cent.", the woleds "n'ina, per cent." shall be substituted. 
1957. 

, 

Amend- 3. In the Gift-tax Act, 1958, in sect ihs  32 and 33A, for the words 
nlent of 
~~t 18 of "six per cent.", the words "nine per ceht." shall be substituted. 
1958. !\.+ 

Amend- 4. In the Income-tax k t ,  1961,- 1- 
ment of 
Act 43 d 
1961. (i) in section 37, after sub-section [ 2 ) ,  the following sub- 

section shall be inserted, namely : - 

" (2A) Notwithstanding anything ' contained in sub- 

section (1) or sub-section ( 2 ) ,  no allowaqce shall be made in 
respect of so much of the expendit~re*~*in the nature of 
entertainment expenditure incurred by any assessee during 
any previ~us year which expires gfter the 30th day of 
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~ e p t e e b e r ,  1967, as is in excess of the aggregate amount 
eomput'qd as hereunder : - 

< 
I 

qi) on th'e first Rs. 10,00,000 of the at the rate 08 
profits and gains of the business or per cent. 
professibn (computed before mak- or Rs. 5,000, 
ing any . allowance under section whichever is 
33 or section 33A or in respect of higher; 
entertainment expenditure) 

(ii) on the next 9s. 40,00,000 of the at  the rate of 
profits and gains of the business 1 per Cent.; 
or profession (cdmputed in the 

\ 
manner aforesaid) 

\ 

(iii) on the next Rs. 1,20,0,0,000 of the a t  the rate of 
profits and gains of the business 4 Per cent.; 
or profession (computed in the 
manner aforesaid) 

($0) on the balance of the profits and nit: 
gains of the business or profession 
(comguted in the manner +fore- 
said) $ 

Provided that where the previousiyear of any assessee 
falls partly before and partly after the 30th day of Septem- 
ber, 1967, the allowance in respect of s'uch expenditure in- 
curred during the previous year shall npt exceed- 

\ 
(a) in the case of a company- 

i 

i 
(i) in respect of such expenditure incurred 

before the 1st day of October, 1967, the sum which 
bears to the aggregate amount compu6+ed at the rate 
or rates specified in sub-section (2), the\!same propor- 
t9sn as the number of days comprised iq the period 
commencing on the first day of such pkevious year 
and ending with the 30th day of Sept&imber, 1967, 
bears to the total number of days in tfie previ~us  

?\ y r ~ k  
i 

I 
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,(ii) in respect of such expenditure incurred after 
th day of September, 1967, the sum which bears 

to the aggregate amount computed at the rate 01- 
the \ 
rates s ecified in this sub-section, the same propor- 4 
tion as the number of days comprised in the period 
commencing on the 1st day of October, 1967, and 

I 
ending wiih the last day of the previous year bears 
to the total :?umber of days in the previous year; 

f ( b )  in any &her case- 

(i) in rib ect of such expenditure incurred P before the 1s day of October, 1967, the amount 
admissible unde4 sub-section (1) ; 

I , 
i 

1 
(ii) in respecti, of such expenditure incurred 

1 after the 30th day 'f  September, 1967, the sum which 
I bears to the aggre&te amount computed at the rate 
j or rates specified inithis sub-section, the same pro- 

\, portion as the numb r of days comprised in the e 
period commencing on. the 1st day of October, 1967, 
and ending with the l'ast day of the previous year 
bears to the total numker of days in the previous 
year."; \ 

(ii) in sections 132A, 139, 201, 21 to 217, 220, 243 and 244, 
for the words "six per cent.", the wor "h p "nine per cent." shall 
be substituted; by, 

I 

(iii) in section 280X,- 

(a) in sub-section ( I ) ,  clause (b) ' ~ f  the proviso shall 
be omitted; k 

I 

(b) for the Explanation, the followink Explanation shall 
be substituted, namely : - 

\ 
'Explanation.- (i) In this section, the expressiorl 

"annuity deposit required to be made"~,shall mean the 
amount of annuity deposit calculated oh the adjusted 
total income of the depositor at the rate o\ rates specified 
in the Finance Act of the relevant $Far, but where 
the amount so calculated exceeds the amo nt computed 
in the manner specified in clause (ii) of thi Explanation 
(the amotlnt so computed being hereinafte, 1 referred to 
as the specified amount), then, the anduity deposit 
required to  be made shall mean the specifid amount. 

\ 
s - 

\ I 
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(4i) The specified amount referred to in clause (i) 
of th s Explanation shall be- \ 

I, (a) in a case where the total income (as corn- 
put&.d without making any allowance under section 
2800) exceeds fifteen thousand rupees but does net 
exceeh twenty thousand rupees, an amount equal to 
one per cent. of the adjusted total income of the 
depositor.; 

(b )  i n  a case where the total jncome (computed 
- 

in the manner aforesaid) exceeds twenty thousand 
rupees but dqes not exceed twenty-five thousand 
rupees, an amqunt equal to- 

(1) the aggregate of the sum calculated at 
one per cent. on so much of the adjusted total 
income as does not exceed twenty thousand 
rupees and the sum by which the total income 
(computed in the manner aforesaid) exceeds 
twenty thousand rupees, or 

(2) one and a hglf per cent. of the adjusted 
total income of the depositor, 

whichever is less; 

(c) in a case where the'total income (computed 
jn the manner aforesaid) :,exceeds twenty-five 
thousand rupees, an amount eiual to the aggregate 
of the sum calculated at one an& a half per cent. on 

.. - so much of the adjusted total iAcoome as does.  not 
exceed twenty-five thousand rupges and the sum 
oy which the total income (compuikd in the manner 
aforesaid) exceeds twenty-five thodqand rupees.'. 

\, 

5. In the  Finance (No. 2) Act, 1967,- \ 

Arnend- 
*< ment of 

Act 20 of (i) i n  section 3, for sub-section (1) .  the followin&,sub-section 1861, 

shall be, and shall be deemed always to have been, substituted, 
namely: - \ 

\ I  

" ( I )  Save as otherwise provided in Chapter X&IA of 
", the Income-tax Act, annuity deposit shall be q p j q  byAever 

A. .:. $.j:=Yl:: 

'$ 
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peh~on to whom the provisions of that Chapter apply- 
\ 

\ (a) for the assessment year commencing on the ist 
day of April, 1967, at  the rate or rates specified in Part I 
of 'the Second Schedule; and 

! 

'(b) during the financial year commencing on the 
1st day of A p - 4  1967 (ic r e l a t i o~  to the adjusted total 
income of the previous year relevant to the assessment 
year commencing on the 1st day of April, 1968), at  the 
rate or rates specified in  Part PI of the Second Schedule."; 

(ii) for the Second Schedule, the following Schedule shall 
be, and shall be deemed always to have been, substituted, 
namely: - 

'THE SECOND SCHEDULE 

(Se,e section 3) 

PART I 

RATES OF ANNUITY DEPOSIT FOR THE ASSESSMENT YEAR 1967-68 

(i) In the case of any depositor whose Nil. 
total income does not exceed Rs. 15,000 

:(it) In tHe case of any depositpr whose 5 per cent. of 
total income exceeds Rs. 15,000 but the adjusted 
does not exceed Rs. 20,000 total income: 

Provided that the annuity deposit to be made shall in no case 
exceed. half the amount by which the total inkome exceeds Rs. 15,000. 

(iii) In the case of a depositor whose total 74 per cent. of 
income exceeds Rs. 20,000 but does not the adjusted 
exceed Rs. 40,000 l total income: 

Provided that the annuity deposit to be ma& shall in no case 
exceed the aggregate of the following sums, nam&fy :- 

1, 
(a) an amount calculated at five per cent.iion so much of 

the adjusted total income as does not exceed RA! 20,000; 

( b )  one-half of the amount by which the tota1,incorne a- 
medo Ru 26,606. 
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r ( iv)  In the case of a depositor whose total iO per cent. of 
? 

! ', income exceeds Rs. 40,000 but does not the adjusted 
I 'exceed Rs. 70,000 total income : 

)$ 
\ 

1 Provided 'that the annuity deposit to be made shall in no case 
\ 

i 
exceed the agqregate of the following sums, namely :- 

(a )  an Amount calculated at seven and a half per cent, on 
so much of &e adjusted total income as does not exceed @ 
Rs. 40,000; \ 

( b )  one-half qf the amount by which the total income exceeds 
Rs. 40,000. 

-i 

( v )  In the case o i t a  depositor whose total 124 per cent. 
income exceed$ Rs. 70,000 of the adjusted 

'. total income : 

Provided that the annuity deposit to be made shall in no case 
exceed the aggregate of the fpllowing sums, namely :- 

( a )  an amount calculated at ten per cent. on so much of 
the adjusted total income & does not exceed Rs. 70,000; 

\ 

( b )  one-half of the amount by which the total income ex- 
ceeds Rs. 70,000. \ 

PART I1 '\ 
\ 

RATES OF ANNUITY DEPOSIT TO BE MADE D U ~ I N G  THE FINANCIAL YEAR 

1967-68 

(i) In the case of any depositor whb?e Nil. 
. total income does not exceed Rs. 15,004 

(ii) In the case of any depositor whose 6 per cent, of 
total income exceeds Rs. 15,000 but the adjusted 
does not exceed Rs. 20,000 tbtal income : 

Provided that the annuity deposit to be made shall in no case 
mceed half the amount by which the total income exceeds Rs. 15,000. 

( i i i )  In the case of a deposit01 whose total 9 per cent. of 
income exceeds Rs. 20,000 but does the adjristed 
not exceed Ra. 40,000 total iacsrne: 
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Pro'qded that th6 annuity deposit to be made shall in n o  case 
exceed t e aggregate of the following sums, namely:- 

a) an amount calculated at six per cent. on so much of the h 
adjusted\?ttatal income as does not exceed Rs. 20,000; 

(b) one-half of the amount by which the total income ex- 
ceeds Rs. 20,090. 

(iv) In the cqse of a depositor whose total 12  per cent. of 
income exceeds Rs. 40,000 but does the adjusted 
not exceed 8s.  70,000 total income : 

Provided that the andyity deposit to be made shall in no case 

exceed the aggregate of following sums, namely:- 

(a) an amount calculated at  nine per cent. on so much of 
the adjusted total income As does not exceed ;R's. 40,000; 

(b) one-half of the amoh,nt by which thb total income ex- 
ceeds Rs. 40,000. ', 

\ 

(v) In the case of a depositofi, whose total 15 per cent. of 
income exceeds Rs. 70,000\., the adjusted 

'% total income : 

Provided that the annuity deposit to\be made shall in no case 
exceed the aggregate of the following sums, namely:- 

\ 

(a) an amount calculated a t  twelSe per cent. on so much 
of the adjusted total income as does notlxceed Rs. 70,000; 

(b) one-half of the amount by which\,$he total income ex- 
ceeds Rs. 70,000. '. 

dxplanation.-In this Schedule, "total income"? means total in- 
came computed in the manner laid down in thd Income-tax Act \ 
qrithout making any allowance under section 280 0 of that Act.'. 

Repeal 6. (1) The Taxation Laws (Amendment) ~ rd in ibce ,  1967, is of19w. 
and \ 

hereby repealed. 
saving \ 

(2) Notwithstanding such repeal, anything done or 'any action 
taken under any provision of the said Ordinance shall be deemed 
to have been done or taken under the corresponding pro ision of 'i this Act as if such provision was in force on the date on which such 
thing was done or action taken. 



THE COURT-FEES (DELHI AMENDMENT) ACT, 1967 

No. 28 OF 1967 

- ,  [16th December, 19671 

An Act further to amend the Court-fees Act, 1870, as in force in 
the Union territory of Delhi. 

BE it enacted by Parliament in the Eighteenth Year of the 
Republic of India as follows: - 

1. ( I )  This Act may be called the Court-fees (Delhi timenci- 
ment) Act, 1967. Short title 

and 
extent. 

(2) It extends to the whole of the Union territory of Delhi. 

7 la70 2. In the Court-fees Act, 1870, as in force in the Union territory Amend- 
of Delhi (hereinafter referred to as the principal Act), in section 4,- ment of 

Section 4 
(a ) ' in  the marginal heading to the first paragraph, for the 

words "in High Courts in their extraordinary jurisdiction", the 
words "in the High Court of Delhi in its ordinary or extraordi- 
nary jurisdiction1' shall be substituted; 

( b )  in the first paragraph, for the words "any of the said 
High Courts in any case coming before such Court in the exer- 
cise of its extraordinary original civil jurisdiction", the words 
"the High Court of Delhi in any case coming before that Court 
in the exercise of its ordinary or extraordinary original civil 
jurisdiction" shall be substituted; 

(cj in the third paragraph, for the words "other than". the 
word "including" shall be substituted; 

(d) after the fifth paragraph "or in the exercise of its 
jurisdiction as a Court of reference or revision;", the following 
paragraphs shall be inserted, namely:- 


